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the notice of the Government that India does not have a library of
international standards. Now, | request the Government to take ail
these aspects into consideration before finalising the proposed Chair
at the Oxford University.

Nation-Wide Postal Strike Undertaken by E.D.A. And Postal
Employees since 5.12.2000

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Sir, the strike
launched by the E.D.A. and postal employees has crossed ten days.
This indefinite strike has affected the postal service across the
country. Sir, we were told that the last strike that took place in July,
1998, was withdrawn on a specific agreement reached between the
Government and the Joint Council of Action comprising all important
labour unions. We were further informed that the Government had
agreed to implement the recommendations of Justice Talwar
Committee for E.D.A., enhancement of salary to Group 'D' employees,
and revision of salary at Rs.3,050 on Time Bound One Promotion
(TBOP) and Rs.3,200 on B.C.R. for Group 'D'. The Joint Council of
Action demanded Rs.3,050 plus for postmen with retrospective effect
from 1.1.96. The salaries demanded for postmen were Rs.4,000 on
TBOP and Rs.5,000 on BCR. For Class Il employees, the JCOA
demanded Rs.5,500 on TBOP and Rs.6,500 on BCR. They also
demanded promotion of ten per cent employees as HSGI from BCR
list. We have been informed that these demands were already agreed
to by the Government of India. If this is so, then, the Government
should issue necessary orders to implement their demands.
Otherwise, the Government should inform this House, the full details
about the agreement reached with labour unions. The postal
employees have been agitating over these issues since 1993. We feel
that these demands are genuine. The Delhi High Court has also
directed the Government to end this impasse on or before 20th
December. We urge upon the Government to find an amicable
solution in consultation with the labour unions

SHRI NILOTPAL BASU (West Bengal): Sir, | would just make
a brief point about this strike. The actual issues relating to the strike
have been mentioned by Shri Virumbi, and | associate myself with his
Special Mention. But, Sir, the most serious constitutional question
arises out of the Order that has been passed by the Delhi High Court.
Apparently, the Court Order directs the Government to explain the
exact manner in which the strike will be announced illegal and certain
provisions of the law would be exercised.

279



RAJYA SABHA [15 December, 2000]

Now, this is a major erosion of powers of the Executive which
is actually not the courts' prerogative. So, we wanted to find out
whether --while, maybe, the Government is implementing the court
order - the Government will examine the order according to its full text
and whether it will go in for an appeal because if such an erosion of
powers takes place, we are going to have a kind of deformation in the
constitutional scheme of things. Since, we are the law-makers, it is we
who are empowered to change or really revise the Constitution. It is
definitely a concern of this august House. | think all my hon.
colleagues will agree with me that this is a very serious situation. | do
not know the mind of the Government. It may immediately suit the
convenience of the Government to deal with the strike in a dracontan
manner, as has been directed by the court. But. in the long-term, this
leads to the erosion of powers of the Executive and the Government
and there is a deformity of the system. The work of the Judiciary is to
interpret the laws that we have made. It cannot take away from the
Executive the powers given in the law and the manner in which it
exercises those. Sir, this is a very, very serious question.

It is a legitimate issue on which the postal employees have
gone on strike. They have been fighting for the last ten days now. In
fact, the Talwar Committee's recommendations, which Mr. Virumbi
referred to, also came into being as a result of a prolonged strike. In
June, the Government had given in writing that within four months all
the issues will be settled. The Government has not moved. In that
situation, the workers and the employees have been compelled to go
on strike. And this kind of attack has come from the court which is also
an infringement on the fundamental right of people to form trade
unions and carry on legitimate trade union activities.

SHRI DIPANKAR MUKHERJEE (West Bengal): Sir. .
MR. CHAIRMAN: From the same party!

SHRI DIPANKAR MUKHERJEE: No, Sir. It is not a question
of party. It is a question of public interest now. The Legislature cannot
be a mere spectator. When public interest is involved, it cannot be left
to the Executive and the Judiciary. The Government is a mere
spectator. It is ten days now. It must react. Where is the Government
here? Is there any Government? What will the people say? What is
the Legislature doing? If the Executive doesn't intervene, what is the
Legislature doing? It is ten days now. The Government must react.
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sft @M THRE SfRd (STR US): WU AEIed, I8 B AT a’IdT ©§ 16
3R IBT A ... AR BT I8 © [P AfoTeerar &) uradd , SYSIRRR &7 urad
3R Ueiiegfed ®1 urad o9 fEwrgd 31 18 € becicye | a1 I8 S AT
TRIBT g3l b 3R BIS T3 1l 81 81 AT D3 1 81 Y A1 PIC BT HBRT
AP A B WAT I | 519 HIC IRRfAEd 3, B SeUTIA 3i o & U 8,
I5 ST BN | fhdd! BTIaT 7, fhad] JTHUH B, ST Adeld 81 & oAfh
gfégerell SR 31 3R & A & forg seRae faar s, #
FHSIT fob U8 3BT 8 | U AARANT © | g8 U AT F AN Fbed R a1
R BT € SR I8 S # e g o N wivjer faved €, el 4 5
H SR R 8 IS o FoTQ a8t ST o< | 39T # 3mud) Redwe HR %@l
g o I8 U gl wrarer © o uR 989 81 ST Aniey |

SHRI NILOTPAL BASU: Mr. Minister, Sir.... (Interruptions) Sir,
this is a case of erosion of powers of the Legislature and the
Executive. This is not just an issue of Special Mention. It is a question
as to how the institution of Parliament, as a whole, has to react to the
situation. (Interruptions)

SHRIMATI AMBIKA SONI (Delhi): Sir, | think the Government
should react to this because this is yet another case of ..
(Interruptions) Is it because the Government today is incapable of
taking a strong decision that it is leaving it to the Judiciary?
(Interruptions)

SHRI J. CHITHARANJAN (Kerala): Sir, | associate myself with
the Special Mention made by Shri Virumbi. At the same time, | would
like to appeal, through you, to the Government and the concerned
Minister that he should make a statement as to what steps have been
taken to settle the dispute pertaining to these postal workers. | would
also like the hon. Chairman to allow a discussion on those issues.
These are the two requests that | am making. The horn. Minister
should come to the House and make a statement.

MR. CHAIRMAN: We shall talk about it, in the BAC meeting,
in the afternoon.

sft TR fI%1(STR UewN): gaTe, WM Heied | §aTd I8 81 1§ {6
PRIS! MEH ST Wared= 81 1 © | fohdfl &1 el &) war ar forgt =€t fire
S B | ! o Afha fieT B, AfFT T R aw pl et M B 13w
ST 9 ST & S § 971 € 91 ST I8 dadl @ fob sart gt 7t firet %1
2 | TART IeH) rbdT A S IR eH FACEH Bad B 8 BT AN IS H IS ®
gufey @ BRI STAT9-Told S © | SR Aol ¢ 6 39 R 18 989 el Bt
3R 9=t <Y B Sae T I, P T T8 o, Al § fb B A dd
SR 90 § | W) BTeId | SSTald Bl dRB W SE@eIaToll 81 321 8 | sEaigril
PA BT R, A 39 R 989 2}
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B | Gl HHATRAT BT STl B e Mt - foar 11 2 | ST 7
STRIST & T ATl ©, 39 IR a1 9e § 989 81 Ihdl 8 dfhd 5.31. Taltg
BT S AA E 9 grATE] TR gR A1 S, 39 9 el W He T § geAd]
3l BT AT | TP FSdTel W) Tl TS B, S B ST GaTGg FaT B
BIeld H & 3R ARPR a1 o1 bR 1 &, AT AT haer g1 fe siR srdy
YT B AT | IRPR B U8 $F g1 I1BT | 89 MY Fded axd & fb
3y #=f Sft 1 SRR PIT o I 7 § 9 < | T8 BIg A4 Biftbsd AT
et &1 U%aTg 21 B, 39 W 991 31 Gobd1 8 | Il T Bls IR g a1 8
S T FShTelT ST ghar g |

SHRI R. MARGABANDU (Tamil Nadu): Sir, from 5"
December onwards, about six lakh workers are resorting to strike, but
the Government has not come forward with any solution. The
Government has not held any talks with the trade unions. Ultimately,
through a PIL, someone has approached the court and the court has
passed an order - strike is a right given to the workers -- that this right
to strike is illegal. If this right to strike is to be declared as illegal, the
employees and workers will be affected very much. It is high time the
Government takes up me matter in appeal and set right this matter. |,
on behalf of the AIADMK Party, fully associate myself with this matter,
and request the Government to intervene in this matter and see to it
that the matter is settled amicably. ... (Intemjptions)...

SHRI FALI S. NARIMAN (Nominated): Sir, | associate myself
with the remarks already made. | am only saying one thing that | firmly
believe that the confidence of the public in the administration of justice
should never get jeopardised. This House, as well as the people at
large, have great confidence in the administration of justice, and it
requires a great deal of holding back, a great deal of recalcitrance, on
the part of all concerned; litigants, lawyers, judges, all three have to
co-operate in that endeavour. | believe that although intervention of
courts in PIL has sometimes proved fruitful, there comes a stage when
the courts' mediation may perhaps be resorted to, but directions and
orders on the footing that such and such a thing would be illegal, and
please take action on that basis, | think, proceeds beyond the
permissible limits of judicial intervention. | would, therefore,
respectfully say -- without commenting on the conduct of any judge or
judges because that is totally improper, and | say as a general issue,
because this matter has come into light -- that it is a matter of great
regret. | can feel, | can certainly understand, the court's concern for
the public, those who do not get letters, those who do not get
pensions; at the same time, there are concerns of the workers who are
involved, the unions which are involved, and this, | believe, is best left
to the sensitivity of the
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relevant Ministry. Why | say this is, | believe, the relevant Minister and
the Ministry must also be sensitive to the needs of both the public on
the one hand, and the striking employees and the unions on the other,
and take prompt decisions. They do not require to be reminded by the
courts what their powers are Everybody knows what the law is; the
Minister knows what the law is; the courts know what the law is.
Therefore, any seeming intrusion into one another's sphere, |
respectfully submit, Sir, is bound to cause a great deal of
misunderstanding; and public confidence in the administration of
justice must never get eroded. That is the only leason why | intervene
at this stage. Thank you, Sir.

st R TR (9 WQw): ERviY |qufd weled, R 9% b
SHHHT TSdTd TR 2RI SToM1a+ 950 3R &% 81 11 2 | Jeaioidh
Rrfa g & 5 S =TT &1 838 BT US 8T © fh IR 59 ddy
FHATETT BT 3R 31 §¢ | reaiora fRafa & ey € gulvass fafa oft 2
R ~TRATeR BT WRBN D1 IS I TS 38T & fb SHP] 27 & Uy, amy
ST & U 3R Trarest & Ui 7 waenfe feer € ok 9w gaunfie
RERY &1 UTe WRGR B HY BT AT | S 9T AHT <IRrerd o
IR & fov FuiRd o1 8 SUS faid T8 RSN JHIET BT 3R 3 6 |
IE WRBR ST SIhdHT Fodld IR & SP i Hda-Teid R ThRIHD o
UV I BSdTel G B WP | 39 sSdTd &I aoig I 7 Rt 3 arel
o 3R <1a 99 & IS U= AN DT e et ure gfed AHT B9 9§ A
BT TATER HI S AR It € Sed N dda s 8 1 v ar ag &t
TR 291 § SRISHIR] &1 THRAT B | 97 B TO0MS SRISHRT Bl Iols o 7% B,
IR & S THATUAE I Hefdrd it gafe firer anfev @ off sy i & sfew
T2 i T ¥ € | guferd A9 URY A €1 orwef 919 wEt of 6 SrweHaiRay
B TSATA | T S BT O SH1a 3 I 81 T 81 I ST R b [ofg I8
IRBR GdeT3fe Bl, GHRIHD B9 JTAY 3R =qrrery ¥ <11 9 fear 3
ST G V84 UTel B, T8 BRI 3P AT I IR J U8 2 | 59D
1o 1 H 3 TN A A 37 YD1 3791 U] 1 3R | Hag PTG |

MR. CHAIRMAN: We shall take it up in the Business Advisory
Committee meeting. We will know how the response would be. Now,
Mr. Poulose, not here (Interruptions)

SHRI NILOTPAL BASU: Sir. the Law Minister is here and it
would be nice if he reacts on this. We understand, the judiciary has
intervened in this. But he can just react on this (/ni&ruptions)

ft AR QEEHER §d (PORM) : UM Sfl, G $© Hel
B.....(ILT)..... TS & TsHAfes TWIrd HeM BR 15.12.2000 § oft faewnfy 3

5.12.2000” D! I8 AT A1 F© 41 81 B! B.....(FqEH)..... { ITH Raard
Te1 g oo A==t b
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I4d Rgel® 81 § dfh 59 31y b8 fear fb g8 o= vsasor’t &
SO, a8t aF DY o, SHHT FS&pIT BT H df a8 HY & ol a1 fhe
Iel.....(AUF)..... IARAT AR, § B8 @l § b ol geoae T8 & S

sft e 7 I8 ST1 T8 R B.....(FAGM).....

37t SR IaveR S TARAT AR, H I8 Pe BT g fb S| Heolde
T B IS ......(FAEH).....

sft @t S 2, <% B, TP 99 ..UF 9. AArdd
o AT, . (&=agr).....The hon. Member has got the right to ask
the Minister. If the Minister wants to intervene, | have no objection.

a1 IMed HerY (fF8R): # orueh 3R UIdt &1 3iR 4 ST wweld
PIATE |

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS
AND THE MINISTER OF SHIPPING (SHRI ARUN JAITELY): Sir, |
have heard the views and the sentiments of the hon. Members of the
House from various political parties. The Government is seized of the
issue relating to the strike by the postal employees, as also the orders
which have been issued by the High Court of Delhi. Being seized of
the matter, the Government is taking all appropriate steps in this
regard.

SHRI S. VIDUTHALAI VIRUMBI: Sir, this strike has been
going on for the last ten days. We want some type of suo
moto_statement to be placed before the House so that we can know
what action has been taken so far and also seek clarifications on that.
(Interruptions)... A message should go to the nation as well as the
striking employees (Interruptions)..

MR. CHAIRMAN: All right (Interruptions)...
Closure of National Textile Corporation (NTC) Mills

SHRI CO. POULOSE (Kerala): Mr. Chairman, Sir, the NTC
was set up with the main objective of managing the affairs of the sick
textile undertakings taken over by the Government to safeguard the
employment of workers. At the time of nationalisation, a large number
of mills were lying closed even though ascertain amount of money
was spent on modernisation which was grossly inadequate. So the
loss was increasing. On the basis of continuous loss, eight out of nine
subsidiaries had been referred to the BIFR which declared them as
sick. The first revival scheme prepared was not implemented. A new
turnaround plan for the revival of 79 mills and merger of 36 mills in the
18 mills was adopted in 1995. Even after
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